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(The hon. Members then stood in silence for a minute.) 
 

MR. CHAIRMAN: Secretary-General will convey to the Members of the bereaved 
families our sense of profound sorrow and deep sympathy.

 
 

PAPERS LAID ON THE TABLE 
 
Statement showing Bills passed by the Houses of Parliament during the 262nd 
Session of Rajya Sabha and assented to by the President 
 
MR. CHAIRMAN: Now, Secretary-General. 

 
SECRETARY-GENERAL: Sir, with your kind permission, I rise to lay on the Table a 
statement (in English and Hindi) showing the Bills passed by the Houses of 
Parliament during the 262nd Session of Rajya Sabha and assented to by the 
President:- 
 
1. The Advocates (Amendment) Bill, 2023. 
2. The Jammu and Kashmir Reservation (Amendment) Bill, 2023. 
3. The Jammu and Kashmir Reorganisation (Amendment) Bill, 2023. 
4. The Central Universities (Amendment) Bill, 2023. 
5. The Repealing and Amending Bill, 2023. 
6. The Jammu and Kashmir Reorganisation (Second Amendment) Bill, 2023. 
7. The Government of Union Territories (Amendment) Bill, 2023. 
8. The Appropriation (No.3) Bill, 2023. 
9. The Appropriation (No.4) Bill, 2023. 
10. The National Capital Territory of Delhi Laws (Special Provisions) Second 
(Amendment) Bill, 2023. 
11. The Post Office Bill, 2023. 
12. The Telecommunications Bill, 2023. 
13. The Bharatiya Nyaya Sanhita, 2023. 
14. The Bharatiya Nagarik Suraksha Sanhita, 2023. 
15. The Bharatiya Sakshya Bill, 2023. 
16. The Central Goods and Services Tax (Second Amendment) Bill, 2023. 
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17. The Chief Election Commissioner and other Election Commissioners 
(Appointment, Conditions of Service and Term of Office) Bill, 2023. 
18. The Provisional Collection of Taxes Bill, 2023. 
19. The Press and Registration of Periodicals Bill, 2023.

 
 

ANNOUNCEMENT BY THE CHAIR 
 

MR. CHAIRMAN: Hon. Members, the 76th Report of the Committee on Privileges, 
Rajya Sabha was presented to me yesterday on the 30th January, 2024. The 
Committee while holding the eleven Members, namely, Shrimati Jebi Mather 
Hisham, Dr. L. Hanumanthaiah, Shri Neeraj Dangi, Shri Rajmani Patel, Shri Kumar 
Ketkar, Shri G. C. Chandrashekhar, Shri Binoy Viswam, Shri Sandosh Kumar P, Shri 
M. Mohamed Abdulla, Dr. John Brittas and Shri A.A. Rahim guilty of breach of 
privilege and contempt of the Council has recommended that the period of 
suspension already suffered by the Members be treated as sufficient punishment for 
the transgression. The Report was to be presented to the House. However, taking 
note of the situation that the suspended Members would not be able to attend the 
Special Address of the hon. President, Shrimati Droupadi Murmu, to both the Houses 
of Parliament assembled together, under Article 87 of the Constitution of India, for the 
first time in the new building of the Parliament, the Committee presented the Report 
to me for a decision on the recommendations of the Committee.  

After taking inputs from the Leader of the House and the Leader of the 
Opposition and having considered the entire situation in conspectus, I invoked the 
authority vested in me and under Rules 202 and 266 of the Rules of Procedure and 
Conduct of Business in the Council of States, Rajya Sabha, to revoke the suspension 
of those eleven Members, enabling them to attend the Special Address by the hon. 
President to be held on 31st January 2024. As per practice, the Report is also being 
presented to the House. 

Hon. Members, let me put it on record that in taking this decision which was 
difficult because the House had indicated that they will continue to remain under 
suspension till the House has the benefit of consideration of the Report of the 
Committee on Privileges I must put on record the wise counsel put to me by the 
Leader of the House and the Leader of the Opposition and, keeping that in view, I 
took this decision and I am sure that the House will appreciate the sentiment behind 
it. Now, Report of the Committee on Privileges. Dr. Anil Jain. 

 


